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. preferenoe to her husband’s son by another wife.
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.Hmdu law—-Mu’akshara—Smdhan——Successzon—-O'ompatztton 6etween kus--
: band and step-son,

Under the Mxtakshara school of Hindu law, when a ma.rned Hmdu woman -
dies, leaving no issue, her hushand is entitled to succeed to ‘her atndﬁan -in

. c‘.’: .

SECOND appeal from the decision ot‘ V1shvanath V . Wagh,

, First Class Subordinate J udge Wlth appel]a.te pawers at Bijépur;.
. confirming the decree passed by ‘D. A, Idgunjl Subordmaber-

J udge at Bigalkot.
- The property .in dlspute belonged originally to one” Krista- -

-“charya, who died .on the 14th December 1902 leaving him.

‘surviving a daughter Bagawa by name. Baora,wa was marrled to-
" Ramacharya (defendant No. 1). . Ramacharya had a son by hm.

* first wife :-he was Bhlmacharya (the. plamtlff)

Bagawa. died on the 25th December 1902, At her: death the*
plamtlﬁ' (her step-s -son) claimed that he was entitled to succeed to”
the Stridhan of Bagawa which he inberited from Krlstacna,rya,.

Hls claim was resisted by Rama.charya, father 'of -plaintiff and’

_husband of Baﬂawa . "
" The Subordmate Judge declded the sult in- the defendants’{

: favour on the followmg grounds :— s

-Assuming that the property is Bagawa's Stndhan, the questlon ia- whether,
on her death without issue her next heu' is her husband or the gon_ of her hus

- band by another wife. - - e

“The material tests of the Mltaksha.ra aré those glven in chapter 2 sectlon XI,

 placita8,9,1L ) L

%9, Jf a woman die without issue, that is leavmg no progeny H n other words
having no daughter nor daughter’s daughter nor daughter’s son, nor son, nor
son’s son, the woman’s property as above described shall be taken by her

- kinsmen, namely, her husband and the rest as will be (forththh) explained.”.

. Second Appea.l No. 569 of 1908
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The rights of the progeny are shown in Manu IX, 192 % all uterme brothers
.v_should divide the maternal estate equally and so should sisters by the same

‘mothers.” The commentary expressly states :— The whole blood is mentwned

danghter of a rival wife, being supenot by class shall take the property of 8-

childless woman who belongs to an inforior tribe. Ona failure of the s’cep-,, :

) daughter he): issug sha]l succeed,”

' “Then comes a citation of Manu, ohapter 1X, 108. “ Step-children are not
recognized by the Mitakshara asy entitled, except in the single case, ‘which has
_how become impossible, where the woman who has left the property was the
'_w1fe of an mferxor class ” (¢f. Mayne, Para, sestion 670, 6th edition). .
*'The step-son may come after the husband ‘by reason of placxtnm 11 (Mlt. .
.cbapter I1, section XT). ) o

“"An@of 8 woman dymg without issue as befote stated and who had become a
.wxfe by any of the four modes denominated Brahma, ete.—the. (whole) property
) a3 before deseribed, belongs in the first place to her husband. On failire of
“him it goeg to his nearest kinsman (Sapindas) alive by funeral oblations, -

- It is thus clear that according tothe Mitakshara in the case of ‘a ‘woman
' dying without issue as before stated when the marriage is in the Brahma form
as in the presex'\t‘cas'e, her property belongs to lier husband « fn the first place.”
k ‘The Smriti Chandrika expressly lays down :—* Hé (step-son) takes the pro-.*
‘ perty on failure of offspring, husband, and the like.” (Chapter IX, sectlon 3,

‘ page 88) quoted by West and Bithler, page 522 (3rd edition). :

" Thess authorxtles would ¢learly show that the husband of Bagawa is the
next hen' to Bagawas Stridhan and not the plamtnf who i8 the Bagawas
»step-son. - -

‘ The plmntlﬂ"s pieaders rely on Manu, chapter IX Shlokas 182 183 The latber 4
‘Iays down that_the son of a min by one of his wives is as a son toall_ his wives.

If this is so, it is argued-that the plaintiff is the son of Bagawsa the next
haqwever refers in express terms to progeny of the full blood as shown above,
The next argument is that after the full blood at any rate, the step son .will
come in by reason of Shloka 183. The Mitakshara provuies that in default of -
‘progeny, by which progery of the full blocd is indicated, the husband succeeds '

" «in the first place.” 1t would ‘be elear that Shloka 183 cannot be allowed to .

“override this express provision.. Both these Bhlokas were before their Lord-
shxps of  the Privy Council, in their bearing on the aspect of inheritance.
They observe :—“We must suppose thatall take the spmtual ‘benefits of male
issue ; but thelaw is clear that for the purposés of mhentance (¢ Annawrm
Nachaar V. Forbes(l))

There an adopted son died Ieavmg propexty and 1t was held that the mother i
who took part in the a,doptlon succeeded in preference to the other mother. .

(1) (1899) 23 Mad. I at P 9.
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“The title of a step-mother to rank a8 mohher in matters of 1nher1tance cannot be>

. validly based on Shloka 183, as was laid down. . The title of the step-son to come

in before the husband’s nghts based on express prowsmn, can’ hardly ‘be sub-'
stantlatedby the same Shloka.. - L e e

. osIf the gon born in Iawful wedlock ? means’ or umludes a son of a rival wife

(a8 is said in the Dayabhaga) he would take .only after the husband and (if the

order of succession be based on propinquity) concurrently with the rival wife
(see " West and Biihler’s Dlgest page 518) ” (cf Bat Kesserbatv Hunsm;
.Moramz ). i

- Evaa- -assuming that the property 1s'Bagawas Studhan I find that “the.
pla.mtlﬂ' is not the next heir as . Bagawa hag left her husband surviving her.. He
does not come on the record even as the minor plaintiff’s next friend and is: pm-.»
ba.bly unwilling to prejudice his dwn rlghts, by his appeara.nce in a suit.....,
urged on behalf of hisson. - . : : 6o oL

On appesl, this- decree was conhrme(.. by the' lower appellate'
Court l?.x“‘, . P . i

The plamtxﬁ' appealed to the ngh Court

K. H. K el/cer for the . &ppellant (plamtlff') —-Under Hmduﬁ;
law a,dmltbed\y a son is entitled to succeed. to the stridhan of a-
woman in préference to her hushand. We contend thatu step-son ¥
.also is entitled . to the same. preference. If the author * of the‘_:v
Mitakshara had meant to give the husband a preterence over the .’
step-son, he would have expressly said 50, N S ’\
~ And Manu (IX, 183) has it that where one" out of severalt
-co-wives gives birth to & son, all of them by that ‘son’become -
~mothers of thab son._ Thls text shows that- ‘son mclu_des

step-son ' -

In the Mlbakshara, there is a specxﬁc text Whlch shows. that -

if & woman dies without issue then the daughter (or failing. her, _'
“her issue) born of a co-wife.of a superior class takes her m‘zdlum
(Mltakshara,, p. 213, Mocrhe s edition), . - R '

Mitra -Misra expressly mentions step-son and places hlm

above the husband in the line of suceession. In discussing the -

text of. Bmhaspatl, viz., A SEl Kf@'@Fﬁ &e, (Mdtuﬁ SwasaA
Mdtuldm, &e.) "he says that 3G (amasa) that is, issue of the -

body includes a step-son.  The text in question lays down the g
hne of successmn to the sttldha,n of certain females in casé. of the

..V'.A

(m (1900) 80 Bom. 431 a’ap 446,
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_fa,ﬂure of the heirs mentloned therein, Mitra Misra is of
' ;opmxon that the step-son and his issue become heirs because they

-;ar% he giver of the Pinda (funeral cake) and the hqmdators of
jdeb (Viramitrodaya, Golapchandra Sarkar s edmonJ trans- -

_latlon, P. 243, text p. 98).

‘Smriti Chandrika (ch. ix, s. 8, Iyer’s translatmn, p. 135) is
f_the only text against our contention. Other authors are silenf on

4' the pomt

V. G Aymlya for the respondents :+—In dlSCllSSI'lg the
‘__ stceession to the stridkan of a married female, V 1Jnaneshwara,

advisedly uses the word TR (Sakodara) . (uterine), and then

~adds ETTEIHEUT RralaT ﬁ'iﬁ&{ (Sandaragrakanam blinnodara

7zivrat’yartﬁdm) (Mitakshara, verse 145, pp. 210, 211, Moghe’s
edition). This shows clearly that step-son is expressly excluded.
S Asto Mitra Misra, it will be scen that he begins by saying
" “But when there is a failure of the abovementioned heirs the
childless woman’s property, Vrihaspati ordains ¢the mother’s

sister, &e.””

" mentioned in the foregomv part are exhausted then only what he

;"SaYb about the text AIF: ¥IaT &, (Matuk swasa, §e) isto be .
~considered, This text, again, has been discarded by the Privy .

: Councﬂ as unintelligible in Bai Kesserbai v. Hunsraj Morarji @,

And " Smriti Chandrika (ch. 9, s. 3) speclﬁcally assxgns
- preference to the husband.

. CHANDAVARKAR, J ~—The questxon of Hmdu Law in thig

,Second Appeal is, when a married Hindu woman dies, leaving -

no issue,  and the competition for heirship to her stridkan is
between her husband and a son by another wife of the latter,
- who is entitled to the property——the husband or the step -son of
the Woman? oo L , . B

" The caso is governed by the Mltaksham law, ~ '

" "Both the Courts below have decided the question in favour of
‘the husband and the step-son of the’ deceased woman has pre-
| ferred thlb Second' Appeal, -

o m (1906, 30 Bom. 431 ab page 451,
e B 547-—5 - ) ‘

. Thus, when the above-mentioned heirs, that is to
' sa.y, when the heirs which include the husband and which are .
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R Ya_]nyavalkya. s text regardmg siiccession t0 the property of a-
: Woman who diés Jeaving no issue, saysi— Her kinsmen: take
it 1f she die without issue.” [The Mit. Chap, II Seetion X1 ”.:
T pl: 8 page 460 Stokes’s Hindu Law ‘Books]. -

Vlgnaneshwara s gloss on the text i is as follows _—
" «If a woman. die * w1bhout issue? that i is, leavmg no progeny H

in other words, Having no daughtér, nor- daught‘er's daughter,v
" nor daughter’s son, nor son, rior son’s son ; the woman’s property,’

as above described, shall bé taken by her kinsmen ; namely, her

.husband and the rest as will be (forthwith) explained : ” [Do..

pl 9, page 460]

. Further on, that is, in’ his gloss on the next text of Yajnya- -
Va,lkya, VlJnaneshwara says, “in all forms of marrlatre ¢t the .
woman leave progeny,’ that is, if she have. issue, her property -
devolves on her daughters [Pl 12 Do. page 461]

"The orwmal for ¢ have lssue » i prasuta, ie., a Woman who -
has ch1ldren born.
. *In"default of daughters or their. daughters, or their‘sons;, -
the sons, if any, of the woman deceased, take her siridban’ says,
Vijnaneshwara on the authority of the text, the (male) 1ssue_
succeeds in their default’’ [pl. 19, page 462].

- He further supports - the righb of the male issue by a text of.

. Manu which‘runs as follows

“¢“When the ‘mother is dead, let all the uterine brothers and”
the uterine sisters equally divide the maternal estate.” {pl. 19].

" He explains this text to mean, not that the . uterme brothers :
and sisters that is, the.daughters and sons born-of the woman,
take the estate as joint heirs, but that the daughters inherit
first, and, in default of them, the sons.

" The original for “mother” in" Manu’s text is janani, which
. nieans, the woman who has given birth to children and luft

them surviving her, That word and the word ¢uterine”

emphasise the rule that on her death it is her own daughters,
and in default of them, her own sons who are her heirs.
Hence Vijnaneshwara “adds. the explanation that step-childern

are excluded from this category of heirs. [pl. 19, page 462].
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It is urged for the appellant™ Ehat bhls .exclugion -meéns. no 1909,
more than that ‘step-sons *cannot inherit-so long as thé- woman *&W
:has left sons of her own to inherit her property ;. but’ that there W 0":,“‘
s nothing.in either Manu’s text.or Vl_]naneshwaras gloss to 'T‘ I;i’;é;':‘ :
prevent'the step-sons coming in as hen‘s before her husband ag '

v.‘her “sons ” in the secondary. sense of the Word

~‘But the rwht of the step-son- so to come .in; after he has once -
,‘been expresely excluded. from ‘the primary sense of the word
¢ sons ”’ by Manu’s text and Vijnaneshwara’s explanation, rhust
be founded on some authority discoverable in.the Mxtakshara.
It is 1mpos51ble to_ argue that VlJnaneshwara uses ‘the Word
‘““sons " in his gloss in placitum 19 or the word  male issue ’ as
incl;u'dinw step-sons.. Had he intended to include them, he would
not have cited Manu’s text in support . of his meaning and added
>his gloss that it excludes step-children, - ’

* The argument for the appellant Jusb s’oated comes -in- eﬁ'ect
to this that Vijnaneshwara intends. to use the Word “sons in
its prlmary sense, thatis,.in the sense of sons born of the woman,
Where such sons are living at her death; bub that he uses the
qame word in its secondary sense, meaning’sons of a rival wife,
“if she has left no sons of her own. ‘But we cannot ascribe to
Vijnaneshwara this double interpretation of the word without
- charging him with the violation of a well known rule of mimansae
- or construction that “in the same passage ‘a word oceurring once
" cannot be taken in its primary and in its secondary sense.” o, .
‘Such construction of one and the same word oceurring in a
textora rule, involving two mterpretatxons at the same time, is
A"condemned by the commentators on Hindu law as « 11100‘1ca1 >
‘as may be seen from the remarks cof Nllakantha. in the
Vya.vaham Mayukha, in the’ chapter on “‘Determma.txon of
‘Heritage.” @, ' :

.- No doubt “ the more comprehenswe mterpretatxon mny be
adopted where it is supported by authorlty » e,

. The rule is; ¢¢ Gaaa{a. I E gg{qra} ﬂqqra- ’ Sec' Boatpa-

churya. s Hinda Law, 2rd Edn page 64,
Mardlik’s Hindu ‘Law, page 36, lines 11 to 13. o
(3) Bhattacharya s Hindu Law, 2nd Edn., page 65, citing Da.\ abha.gn XI. v. 9r .
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But for our pre'sent purposes the authorlty must be found '
either in the Mitakshara itself or, where it is- silent, in the -

" Vyavahara Mayukha None can be found in either.

‘On the other hand both what Vijnaneshwara has omitted to

. say and what he has gone on to point out after expla,mmg

Manu’s text as excluding step-sonsfrom the category of “sons?®

" show plainly that he did not intend step-sons to comce in as helrs'
" of the woman before her husband. ’

- After having given his explanation of Manu’s text he’

studiously omits to say that in default of sons born of the

woman, her step-sons (sons of a rival wife) come in, -This

. omission” is significant, because, in dealing with the campact
'series of heirs in a case of what is called * obstructed sucgese
" sion ”, wherever he is in favour of the admission of the half-

blood immediately after the full-blood into the class of enume=*

- rated heirs, he says so and does. not leave the matter to mere

inference or conjecture. [see the Mit., Ch II, Sec. -1V. plac. 6:
Stokes’s Hindu Law Books, page. 4451, P

The omission’ becomes all the more significant when we have
1egard to what Vijnaneshwara goes on to say after having glven_‘

- his explanation of Manu’s text, On the authority of another

text of Manu he declares the right of a step-daughter of the
woman' _to mherlt before the latter’s husband, provided that the'
step- daufrhter is of a caste superior to that of the woman. [The;

-Mit. Ch, II, Sec. XI plac 22: Stokes’s Hlndu Law Books,
page 463.] ‘

The express inclusion of 'this partlcu]ar class of step-chlldren'
in ‘the class of heirs taking before the husband lmplles the

E exclusmn from that class®of all other step-children,

It is true that this rule as to the right of a step- daughter of a
superlor caste i is suppoced by some commentators to apply also’
where the step-daughter and the woman happen to be of the
same, that is, “equal ”” caste. But Vijnaneshwara’s remarks and
the illustrations he mves are clearly opposed to the supposxtxon
and Nilakantha in the,Vyavahara Maquha, plainly says that
the authority for the .supposition is ¢ questionable”, [see
M_andlik’s Hindu Law :"Vyav. Mayu‘. page 96, lines 25 and 26].‘
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1t follows then from all, these consrderatlons ‘that, under the

7.M1takshara and the Mayukha law, - Where a .married woman

dies, leaving her husband and a son by a rival wife, the latteris

~ entitled to inherit her property only after and in default of :the _

. former. This interpretation of the Mitakshara is confirmed by ~
" Kamalakara; the author of the Nirnaya Sindhu and the Vivada
" Tandava, quoted at page 580 of' Bhattacharyas Hmdu Law, :

2nd Edition, . Kamalakara says t— . - S ._;

~#In default of the husband the da,uO‘hter sons, and daughters

" sons of the rival wife; und in their default, the mother-m-law,
the father-m-law, the husband’s brother, his sons, and.other
" nexs of kin of the hushand (succeed), accordmg to the texb

“The wife, and the d‘tuwhters also, &e.’ Thrs is the opmron of 1

QVl‘]noneslnvara, and Apararka Y
" But the learned Pleader for the. appellant relies in support
of his argument on certain ’ remaxks of "Mitra Misra in the

V1ra.m1trodayzt, thch oceur on page 243, plac 14 of Mr Golap- :

: chandm Sarkor s Ddxtron of that Work

" The remarks in questlon, it W111 be notlced, refer at the very_ .
outset to certam heirs “to & childless ~woman’s. property ”

'enumerated in.a text of Brihaspati, and Mztra Misra begins by

pomtmd out that those heirs come in “when there is a fa11ure~

-

of ‘the above ‘mentioned heirs”, that is, the heirg mentioned in

the preceding placita. Among these latter is the 'Woman’s -

husband, as placitum ] 13 shows, . T
No doubt in his gloss on Bnhaspatxs text Mltra Mlsm say$
_that by the term ““son” used in that text is ¢ intended the son of

8. co-w1fe ” and he cites the followmg text of Manu in support of

 thati— . o ‘
R IE among- all the wives of the same person, one be a mother

- of & ‘son, then' all of them become by that son mothers of male

'1ssue this is ordained by Manu.”

_ * But it does not follow from th1s that M1tra Mlsm intended -
the son of a co-wife to be heir to the woman’s property in
 preference to her husband. Tt is true that. he says in the

“placitum in question that in defa.ult of the auraw (born) sons of
B 547—6
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1909, - the woman ‘their sons; and grandsons, « the son’ of I} rlval w1fe,

" Bamma- - his son, and-grandson (become heirs in their order) by reason'
ou,:mm\' . ‘of-their being, under the circumstances, the giver of the pmaa,'
_Runi- and the liquidator of debts, and by reason of the text of Manu,:,

“-OHARYA, .
- " ‘cited above” ‘But he cannot have meant by that o bring’ in~

the son of a r1va1 wife before the husband, For, hé goes oh to
say, that # on failure of these,” that is, the son ‘of a rival wife,

his son, and grandson, ““the sister’s son and the rest alone

that is, the secondary sons specified in- Bmhaspatx s text, take
the property * in spxte of the sapindas such as the father-1n~1aw '
Does that mean that if there is no son of a rival wife, .or his son,\’
or gra.ndson, the secondary sons enumerated in BnhasRatl R
text come in as. heirs, ignoring the husband of the woman?

Mitra Misra could not have meant that, - because he begins hi§ -
cifation of Bnhaspabl s text by saying that the hen's mentuoned‘
therein come in after the husband, ' -

Mitra Misra’s remarks, t‘nere"ore, must be understood as merely~-
‘pointing out in a general way the heirs who fall under tho
category of the word ¢ son ’ inits more comprehensive sense, not as
laying down. the order of their succession so as to postpone t the

» husband’s right of heirship to that of a son of a rival wife.. Had
he intended to. postpone the right in that way, and to bring in-
a step-son immediately on failure of & son born of- the Woma.n,v
his son, ‘or grandson, he would have said so where he has dis-
cussed Manu’s texb in which the word *uterine’ occurs. Ha.
"deals with that text much in the same Way that VJJnaneshwam“
has dealt with it, S

~Asto the texb of Manu which Mltra Mlsm has clted in.
construmrr the word ‘son' ‘occurring.in Brihaspati’s text, and
which is relied upon for the appellant as showing that a son of a -
co-wife of a woman becomes the latter’s son also, it is. to be .
remarked that the object of the text in question is explained: by
_ the more important of the commentators on Manu in such a
way as to imply that its application is of a. limited character,
~having no necessary reference to questxons of mher1tance.‘-<
[Ses Mandhk’s Manava Dharma Shastra: page 208] For._:
instance, Sarvajona Narayana, explains the text as me'\nmg
that the wife . who has no son sha.ll not 1csorb b0 wd /oya 2
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(lewrate), if ker co-wﬂ:‘e has a son born of. her. Culluca. Bhatta. ,

and Raghavana.nda explain that the text is intended to ‘prohibit

adoptxon by the wife who: has noson born of hei.. And the
context in which this text of Manu finds its place in hlS Smriti

supports - that view., It is 1mmedwtely preceded by another,

text which declares, “If among brothers, sprung from. ong -
(fabher), one'have a son, Manu has declared them all to have

male offspring through that son.”” [Sacred Books of the East :

Vol. XXV, Ch,'IX, 182] Vijnaneshwara in the Mitaks_hdm |
quotes this text and explains that it “is intended to forbid the
adoption of others if a brother’s son can po¢s1bly be adopted ’

It is not intended to declare him son of his unecle”, [The Mlt
Ch. 1. See. XI, plac. 86, Stokes’s Hindu -Law Books,. page.

424.] If this text has this limited meaning and scope, the

other text relating to the son of a co-wife, must have its scope
similarly narrowed, having regard to the fact that it occurs
immediately after the former. - And that is the view which has’
commended itself to their Lordships of the Privy Council as to
. the scope of both these texts of Manu. .See Annapurns Nackiar
v, Forles™ where their. Lordshxps say :—*° Reference has been

- inade to the text of Manu (Book IX, Shloka 188),"in which -

"he declares {ahab if of several wives -one brings forth a ma]e.
child, all shall by means of that child be mothers. of male issue.’
In the preceding Shloka he declares that if among severa,l

“brothers of the whole blood one have a'son born they are all .
made fathers of & male child by means of that son. Wo must -

suppose-that all take the spiritual benefits of rimlé'iss'ue‘ bt’ltl
‘the law is clear that for the purposes of inheritance the natural '
-mothers and fathers respectlvely are preferred.”

Certain commentaries such as the Madana Parijata and the

'Vlvddarnava Setu no doubt assert the right of the son of a rival -

wife of a woman to inherit the stridhan of the latter before her
husband ; but for the reasons we have given in this judgment,

_thexr view must be held to find no support from either the

Mitakshara or the Vyavahara Mayukha or the author of thé_‘

Srariti Chandrika, The last says: “The issue.of a rival Wifo.:,

ST . @) (189%) L. B 26 1,'A. 246 at p. 253,
S mes—l :
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' take.;"‘the..prbpeity;of«thé -;step'-mc;t'her/, where the latter - leaves

no progeny, husband, or the like ”. [Smriti, Chandnka,, Krlstna.-
’sawmy Iyer’s Ed. 2nd, page 185, secnon 68 J N R

" That the husband of a chlldless woman is. entltled to mhent -
her stridhan before a son by another wife of his seems to us. to -

follow as a necessary.corollary to certain decisions of this Court
. In Kesserbai v. Palab Raofi® it~ was held that a step-mother
_could not inherit her ‘step-son’s’ property under_ the term

¢ mother ” but that she could come in only as a gotmja szzpuula_: :

~on' the -authority of the decisions ‘in Lakahmzbaz v. Jayram -

Hari® -and Laliudhai v. Mankuvarbai®. It a sﬁep-mother
cannot come in as mother ” in the line of heirs to her step-son'
but can only come inasa golraja sapinda, it follows, from .the -

~ same reasoning, that the step-son cannot come in as “son” Bdb

i
1

_can inherit only as a gotraja sapinda of his step.mother, =7 1+

" For these reasons the decree appealed from must be confnmed

» Decree conﬁrme.] ‘:"" :

e o ~”an
(1) (1819) 4Bom. 188 it P28, (z) (1869} Y Bom. H. . Rep. 159 (A c J.),
(@ (1876) 2 Bom. 388, ‘

3 ORIGINAL CIVIL.

Before M, Justice Russell.

INRE NAOROJI SORABJI 'l‘ALA'I‘I=1|=

-+ Indian Insolvency Aet (11 and 12 Vict. ¢ 21), secs. 7, 26 and 36. —In.ol-

" vent’s property at Shanglai—Property of insolvents at Shangllaz vests i
" ~Qfficial Assignee of the Insolvent Debior’s Court at Bombay— Co'trt can order
insolvens at Shanghai to hand over property to Official Assignee in Bomaa ‘/—--'
C’om‘t can order commission to cxamine insclvent ot Slzangh'u o [

The firm ‘of T. and Co. filed their petition in insolvency in Bombay on -

: 29th April’ 1907 at which time one of the partners M. was at Shangbax.‘

Mrsnbsequently swore his petition at Shanghai on 16th October 1907 _
On 16th March 1907 ceriain creditors of the firm ob‘amed an order dnectmg -

B M. to appear Lefore the Court of Insolvent Debtors at Bomb'xy to be examxned

nnder section 34 of the Indxan Ingolvency Act. : . SEoeri
* Nos. ]97 and 200 of 1907,

» r
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